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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL. BENCH

DA 1224/2001
Mew Delhi this the 1st day of January, 200%

Hon’ble Smt.Lakshmi Swaminathan, Vice Chairman (J)
Hon’ble Shri Govindan S.Tampi, Member (A)

Girdhari Lal
Ex.Head Clerk
Under fAssistant Engineer{Il),
Narthern Railway, Hanumarn Garh.
«Aplicant
(By Advocate Shri B.S.Mainee 3

VERSUS

1. Union of India through
General Manager,
Northern Raiway, Baroda
House, New Delhi.

The Divisional Railway Manager,
Northern Railway, Bikaner.

Y

.. Respondents
(By Advocate Shri R.L.Dhawan )

O RDER [ORAL)

(Hon’ble Smt.Lakshmi Swaminathan, Vice Chairman (1)

The Tribunal had earlier issued order dated
15.5.2001 in the present application and disposed of the
A at  the admission stage with a direction to the
respondents to dispose of applicant’s representation!
appeal dated 13.9.2000 by means of a detailgd speaking

and regsonad order in accaordance with rules and

Cinstructions  on the subject under intimation to applicant

within twe months from the date of receipt of & copy of
the order. Thereafter, the applicant had filed MA
2471/2001 which was disposed of by Tribunal’s order dated
29.4.2002 réviving the 0A with a further direction to the
respondents to file counter to the 0A. In the order dated
29.4.2002, the Tribunal had rnoted that the respondents

have filed ™MA 889/2001 for extension of time but on
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perusal of the same, it was found that no satisfactory
reasons  have  been given Tor extension of time. It was
further observed that it was also found that no action has
been taken by the respondents to dispose of the aforesaid
representation filed by the petitioner. Hence, the 0A was

ordered Lo be revived.

2. The brief relevant facts of the case are that
when the applicant had filed this 04 on 6.2.2001 (refiled

orn  11.5%.2001) he has impugned the order dated 4.9.2000

e
P

compulsorily retiring hin from service under FR 56 (:

against which he had submitted his appeal on  13.9.2000

e
o

which was still pending with the respondents. It
noticed that *The application has been filed about five
months later in the Tribunal and accordingly by the order
dated l5u5né001, the DA was disposed of at the admission

ons, namely, that the

ook ¢

atage with the aforesaid direct
respondents  should pass a detail, speaking and reasoned
order in accordance with rules and instructions within two
months  Ffrom the date of receipt of a copy of the order.
1+ was further stated in the order that if any grievance
stil]l survives, it will be open to the applicant to revive
the present 0a through an M.A.  after impugning the orders
passed by the respondents pursuant to  the aforsaid
direction=z. It is in thesse circumstances Ma 247172001 had

been filed by the applicant and the 0A has been raevived.

z. In the meantime, the learned counsel for the
respondents has  submithted that MA 889 /2002 praying for

extension of time to implement the Tribunal’s order Jdated




15.5.2001 has been Filed on 12.4.2002. This MA  has

been  filed nearly nine months after the expiry of  the

periad stipulated in the Tribunal’s order dated 15.5.2001
by! the respondents to comply with the directions. It is
also relevant to note that no reasons have been given for
condonation of delay excepting the submissions of  the
learned counsel  that the file had to travel from one
officer to another . Officer, including Headquaters) which
can hardly be considersd as sufficient reasons. In any
case, as noted by the Tribunal in the previous order dated
29.4.2002, we reiterate the view - that there are no
satisfactory 'feaaons to give extension of time as praved

for in the Ma which has been filed belatedly.

4, In  the counter affidavit filed by the
respondents  on 29.10.2002 in pursuance of the Tribunal s -

order dated 29.4.2002, they have conveyved the order of

o
1

the appellate authority dated 7.6.2002 which reads
unaer -

B Tt  has been decided that the
intervening period from the date of compulsory
retirement to the date of reinstatement should
be treated as diss-non '

There&fter, there is A sentence  that Ttherefore Shri

Girdhari Lal Kalra ex Md.Clerk under AEN/HMH is reinstated
in service and on re-instatement he is posted under PW1/HbW
against wacanoy’

)8/’ et

The above order apparently is.) =0 called detailed,

, /3

speaking and reasoned order which was directed by the
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period from the dats of compulsory

retirement to 3

the date o

pry

reinstatement  in
service  in  accordance with law, rules and

instructions.

-
.
i
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In the facts and circumstances of

the case, cost of Rs.2000/~ (Rupees three
thousand only) isa imposed against the
Rendents and in favour of the applicant. ~

(Smt.Lakshmi Swaminathan )
Vice Chairman (J)




